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been defined in the Act itself. Therefore, 
we cannot substitute this word at this stage 
because the main Act itself defines that 
word. So it is not possible for us to ac- 
:ept this. 

SHRI      BAHARUL ISLAM    (Assam): 
Only one minute. 'Undivided' is one solid 
thing.       'Undivided'  is used when     two 
:ire    united.    'Undivided'    is    cor- 
rect. So, the word" 'undivided* -------  

(Interuptioos) 

THE DEPUTY       CHAIRMAN:     The 
juestion is: 

"That at page 2 line 6, for the  
'undivided'  the  word   'ununited-        be 
substituted. 

The Motion was negatived. 
THE DEPUTY  CHAIRMAN:     There 

we two amendments by Shri Asad Ma- 
lam. He is not here. 

Now. the question is: 
"That clause 2 stand part of the Bill." 
The motion was adopted. 
Clause 2  was added to the Bill. 

Clause 1 the Enacting Formula and the 

Title were added to the Bill. 

SHRI    P. A. SANGAMA:    Madam, I 
nove : 

t the Bill be passed." 

The question was put and the     motion 
van adopted. 

THE   DEPUTY   CHAIRMAN:       The 
louse stands adjourned till 2.30 for lunch. 

The House then adjourned for 
lunch at thirty-two minutes past 
one of the clock. 

Tbe House reassembled    after lunch at 
thirty-two minutes past two cf the clock, 

Tbe Vice-Chairman (Shri Pawan, Bansal) 
n the Chair. 

REGARDING GOVERNMEN!' MO- 
TION REGARDING THE REPORTS OF 
THE COMMISSIONER AND COMMIS- 
SION FOR SCHEDULED CASTES AND 

SCHEDULED TRIBES. 
THE VICE-CHAIRMAN , (SHRI 

PAWAN KUMAR BANSAL) :* Now, we 
will   take   up   the   Government   motion. 

THE  MINISTER  OF   STATE OF 
THE MINISTRY. OF WELFARE (SHRI- 
MATI RAJENDRA KUMARI BAJPAI): 
Sir, I beg to move the (following Motion: 
"That the Twenty-third. Twenty- 
fourth. Twenty-fifth. Twenty-sixth 
Twenty seventh Reports of the Com- 
missioner for Scheduled Castes ;-.nd S 
duled Tubes pananning io tne years 
1974-75. 1975—77. (1975-76 and 1976- 
77). 1977-78, 1978-79       and 

1979-81 (1979-80 and 1980-81). laid on 
Table of the Rajya Sabha on 2nd 
March. 1978, 11 the May, 1978, 2nd 
February 1980, 22nd December, 1980 
and 13th August, 1982, respectively 
and the First Second. Third and Fourth 
Reports of the Commission for the 
Scheduled Castes and Scheduled Tribes 
for the year 1978-79, 1979-80, 1980- 
81 and 1981-82 laid on the Table of 
the Rajya Sabha on 23rd December. 
1980. 13th August, 1982, 10th August. 
1984. and 24th January, 1985, respec- 
tively, be taken into consideration." 
As the Commission ind ihe Commis- 

sioner for Scheduled Castes and Scheduled 
Tribes are looking after the progress 
what the Government is doing in this 
sphere, I will request the House to discuss 
all the reports together though some of the 
reports were laid on the Table of the 
House more than 10 years back. As' per 
the rules, we have to discuss it. The Gov. 
ernment will be benefited by the obse 
tions of the hon. Members", whatever T 
have to say i will say at the end cf the 
debate. Now, I request the House to 
consider it. 

*SHRIMATI ILA BHATTACHARYA 
(Tripura): Hon. Mr. Vice-Chairman, first 
of all. I would like to congratulate our new 
Minister, Shrimati Rajendra Kumar Baj- 
pai.  She visited my state a few times. 

* English translation of the original 
speech delivered in Bengali. 
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It is very clear from the speech of the 
Hon. Minister that some Reports of the 
Commission are as old as ten years. All 
these Reports were laid on the Table of 
the House long ago. So, unfortunately 
in the last month of 1985, we have been 
given an opportunity to discuss these Re- 
ports. 

The Central Government has failed to 
act upon these Reports. We find that the 
atrocities on Scheduled Castes and Sche- 
duled Tribes are increasing day by day in 
our country. We come across in news- 
papers almost daily the growing incidents 
of atrocities on Harijans and tribals. 

The percentage of educated persons 
among Scheduled Castes and Scheduled Tri- 
bes is not keeping pace with the rise in 
population among them. The Central 
Government is not making efforts for up- 
lifting them educationally. 

Sir, these are many sourres of livelihood. 
A man either depends on service or trade 
or agriculture for his livelihood. . The 
Scheduled Castes and Scheduled Tribes 
primary depend upon land for their live- 
lihood. But these people are in posses- 
sion of little lands. The question of 
their place in service and trade does not 
arise because of their educational back- 
wardness and extreme poverty. So these 
people depnd primarily upon little lands 
in their possession for their livelihood. It 
Is true that they have no alterative sources 
of employment. Most of the Scheduled 
Castes and Scheduled Tribes live either in 
inaccessible areas or backward areas in the 
country. Shifting cultivation is being prac- 
tised by most of these people. Of course, 
some of them also live in plains. Farm- 
ing is again an occupation for these plains 
people. 

You have noted, Sir, the Scheduled 
Castes and Scheduled Tribes are being 
gradually dispossessed of their little land- 
holdings. Their lands are passing into the 
hands of non-tribals and wealthy people. 
It is unfortunate that the Central Govern- 
ment could not provide them with any al- 
ternative source of livelihood so far. 

Thj Commission has no Constitutional 
sanction. Even the recommendations of 
the Commission are not taken into account 
while formulating our plans. The plans 
formulated by the Government have no 
relationship with the Reports submitted by 
the Commission, 

Most of the State Government do not 
pay any respect to the recommendations 
made by the Commission. In Parliament 
we can express our views on the problems 
of Harijans and tribals. We can make 
suggestions for the solution of their pro- 
blems. But it. is for the Centra] Govern- 
ment and State Governments to act upon 
our suggestions. 

.So-called  Land     Reform     Legislations 
were enacted by various State Legislatures 
for the benefit of Scheduled Castes and 
Scheduled Tribes.      But even those Land 
Reform Legistlations are mot being imple- 
mented.   According to a recommendation 
of the Commission, it is the duty of the 
Central Goverment to see whether     the 
State. Governments   aire      impliementing 
these Land Reform Legislation or not. Ii 
this connection,, I can say with pride   that 
Land Reform Legislations are being  imple 
mented   inright spirit in Tripura. Youknow, 
Sir, Tripura was    under    Congress rule for 
twenty-eight years before, the Left Front 
came to power.     Tripura is a hilly area. 
There  during the days  of Raja      Tribat 
lands were reserved areas.     The Congress 
Government abolished the reserved      area 
system.     They rehabilitated the non-triba 
refugees on the tribal lands.      I do nol 
support it though I am a non-tribal. The 
Land Reform Legislations ' enacted by the 
Congress Government in    Tripura    were 
modified by the Left Front Government 
Besides, the Left     Front      Government 
through an enactment, recovered all    thj 
illegally-transferred lands and handed their 
over to the tribal*, again.      This is .      s 
matter of record.     The Central Govern 
ment may know about it after enquiry.   It 
this manner, the Left Front Governmen 
has done something    for the welfare d 
tribals in Tripura. 
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States may be ruled by different politi- 
cal parties. That is natural under a de- 
mocratic system of Government. If all 
fee States are really interested in the wel- 
fare of Scheduled Castes and Scheduled 
Tribes, they should follow the method 
whidk bas been adopted by the Govern- 
ment of Tripura. 

Jn India the conflicts between the tri- 
bals and non-'tribals or between scheduled 
castes and upper castes are based gn land. 
Thi8 fact can be realised if we go deep 
into this matter. So, the Central Govern- 
ment must see to it that the Scheduled 
Caster; and Scheduled Tribes are not 
evicted from their lands. They should be 
enabled to take out their existence from 
their I hands. 

Hou. Minister must know that the 
representatives of tribals are now Mem- 
bers of Autonomous District Councils in 
Tripura, The Left Front Government in 
Tripura, has done many things for the 
welfare of tribals there. The most impor- 
tant thing that they have done for them 
i9 that they have set up an institution 
of self-Government in tribal-majority 
areas. This institution of self-Govern- 
ment ha« enabled them to formulate 
their economic and educational plans after 
deliberation among themselves. Now they 
are •» a position to receive economic and 
educational benefits according to their 
choice. I would request other State Gov- 
ernments to emulate Tripura in this matter 
if they are really interested in the welfare 
bere oi Autonomous District Counciis in 

la 1978 the Left Front Government con- 
stituted the Autonomous District Councils 
in Tripura. The elections to the Councils 
al tbat time was boycotted by the Con- 
gress Party and Amra Bangali. But in 
the efraction of 1984 the Congress Party 
participated after having realised its past 
mistake. We welcomed their change of 
mind. To-day they are also members of the 
Autonomous District Councils. They are 
also playing: their part in, conducting the 
affair® of the Autonomous District Coun- 
cils. 

The Left Front Government in Tripura, 
is given free education upto B.A. level 
to M tribal boys and girls. Of course edu- 
cst&M is tree upto B.A. level for all girls, 

Besides, the Left Front Government has 
made provision for stipends and uniforms 
for tribal students. Hon. Members may 
see with their own eyes what the Left 
Front Government has done for the tri- 
bal students. 

The Left Front Government has made 
provision for imparting education to tri- 
bal students at primary stage in their mother 
tongue, namely, Kakbarok. Young students 
aged 3 to 6 years cannot receive education 
properly unless it is given through their 
mother tongues. So, the Left Front 
Government has made provision for im- 
parting education through the mother- 
tongue of tribals. Bengali script has been 
adopted for Kakbarok language. The Left 
Front Government got many books writ- 
ten in that language. Besides, tribal 
teachers having knowledge in Kakbarok 
language have been appointed in every 
Primary School in the interests of young 
tribal boys and girls. 

The boys and girls belonging to Sche- 
duled Castes and' Scheduled Tribes in 
Tripura are extremely poor. We .cannot 
imagine that such boys and girls will attend 
schools after taking full meal at home. 
So, the Left Front' Government has made 
provision for mid-day meals in schools 
for them. Consequently, large number of 
students are attending schools these days. 
Previously they used to leave schools on 
account of hunger. I have personal ex- 
perience in this matter, as i was a teacher. 
Today all students stay in schools on 
account of mid-day meals. 

The Left Front Government in Tripura 
is observing Reservation Policy in toto. 
Scheduled Tribes are getting jobs upto 
29 per cent in every department. This is 
the fixed quota for them in proportion to 
the, strength of theic population. Schedul- 
ed Castes are getting jobs upto 14 per cent 
in every department as per their fixed 
quota. Even educational qualifications haye 
been relaxed in the case of tribal teachers. 
Higher Secondary is the minimum qualifi- 
cation for a non-tribal teacher in a Secon- 
dary School. But a tribal is appointed a 
teacher in the game schoo. 
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studied upto Higher Secondary class. Si- 
milarly, educational qualifications have 
been relaxed for tribals in the case of 
Balwari teachers. These relaxations have 
been made to enable the tribals to stand j 
on their own feet. 

The Left Front Government is making 
frequent requests to the Central Govern- 
ment to allocate more funds ior the Auto- 
nomous District Councils in Tripura so 
that they may do much work for the wel- 
fare of the backward and neglected tri- 
bals. 

With these words, I conclude. 

Thank you. 

 

"Perhaps no other office. either at 
the Centre or the States, can be found 
to be working as chronically under 
staffed as the office of the Commission- 
er of the Scheduled Castes and Sche- 
duled Tribes. This is a else of ever in- 
creasing workload and shutting st- 
rength. It was in this context that the 
Commissioner suggested in his pre- 
vious report that: administrative cont- 
rol ought to be extended to regional 
offices in various States so as to enable 
hirn to discharge his onerous Constitu- 
tional obligation with some credibility." 
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sure that the quota reserved for the Sche- 
duled Castes and Scheduled Tribes is 
fully utilised, th© reserved vacancies be 
carried forward till they are actually fil- 
led by the relevant category candidates." 

 
"In a majority of All India and Cen- 

tral Services, the representation of Sche- 
duled Castea is poor and Chat of Sche- 
duled Tribes  is    negligible.    There is 
need to take special     steps to attract 
more of these candidates,    particularly 
the  Scheduled  Tribes  for   appointment 
in these services.    There are All India 
services  pre-examination  training    cen- 
tres      which      are        training    Sche- 
duled  Castes      and    Scheduled 
Tribes         candidates        mainly      for 
IAS and IPS and the Combined Engin- 
eering Services examinations. The desira- 
bility of arranging similar pre-examinat- 
ion coaching and training for viva voce 
for these service may also be consider- 
ed.    The suggestion    regarding of the 
training centres    at places    nearer Ihe 
concentration of Scheduled Tribes pop- 
ulation in the States is also worthly3 of 
consideration." 

 
"It is unfortunate that the reserved 

vacancies notified through the employ- 
ment exchanges during 1979 could be 
filled up only to the extent of 49.2 
per cent for the Scheduled Castes and 
30.3 per cent for the Scheduled Tribes. 
This is despite the fact that a large nu- 
mber of Scheduled Castes and Schedul- 
ed Tribes candidates, including 6.49 
lakhs of Scheduled Castes and 1.20 
lakhs of Scheduled Tribes in the edu- 
cated group in various disciplines were 
on the live register as at the end of 
1979. It is felt that prompt action on 
the part of employment exchanges 
to nominate Scheduled Castes and 
Scheduled Tribes candidates against the 
requisitions received for reserved va- 
cancies and timely issuance of non-av- 
ailability certificates can help in quicker 
recruitment action." ' 

To increase the participation of the
Scheduled Castes and the Scheduled Tri- 
bes in trade and commerce, it is ne 
sary that in the fields of new economic 
opportunities that are opening up in the 
rural and urban areas they are helped 
by means of reservation of 
dealerships 
of commodities controlled by the Gov- 
ernment and issue of licences/permits 
to persons belonging to these commun- 
iti

"It is recommended that the period of
carry forward should not be restricted
to three years «nd the reserved vacan-
cies should not be allowed to lapse. It 
has 
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"It was notified that out of 125 Sche- 

duled Castes candidates who appeared in 
the IA.S, etc. examinations through the 
All India Services pre-examination 
training centres, only eight were success- 
ful. The results are not commensurate 
with the expenditure being incurred by 
the- Government on these centres. The 
scheme needs to be reviewed in the 
light of the better results shown by the 
private institutions financed by the 
Ministrv of Home Affairs." 

 

SHRI VALAMPURI JOHN (Tamil 
Nadu); Mr. Vice-Chairman, when I had 
occasion to   go through   Ihe pages of the 

Commission's  Teport   one  particular  ph- 
rase    was  striking    and    predominantly 
this was found, whether it is a phrase or 
a cluster of words, in almost every fifth 
pages of this document.      The particular 
phrase I make reference to is "a matter 
for regret".    This phrase pr this cluster 
of words "a matter for regret" is oft re- 
peated in the.entire document in several 
places.    That is why I say  it is found 
in every fifth page of this      document. 
What I would  like to impress upon this 
House as well as the Government is th© 
Very appointment of the Commission for 
Scheduled Castes and Scheduled Tribes is 
a half-hearted     measure. The functioning 
of this commission, the way it has carri- 
ed out its functions all these years, is far 
from satisfactory.    And the very revela- 
tions that we find in this kind of a re- 
port is full of shocks and surprises. Al- 
most  all the pages of this Commission's 
report   are   tainted   with  'tears,   anguish, 
helplessness     and    disappointment.     The 
Scheduled   Castes and    Scheduled      Tri- 
bes Commission  is not a  statutory  com- 
mission,  as everyone of us here    knows. 
While   the     Backward     Classes   Commis- 
sion   is  a  creation    of the    Constitution 
under Article     340 of the    Constitution, 
the    Scheduled     Castes     and    Scheduled 
Tribes   Commission   is  not   a  creation of 
the    Constitution;    it  has    no  statutory 
status;  it  has   no  constitutional  sanction. 
So,  from  the  very  beginning of  the  in- 
auguration   of  the .Comtitution  from  al- 
most  all  quarters there has been a* con- 
sidered   opinion,   there   has  been   a   con- 
sidered,   fervent     appeal   to  the  Govern- 
ment that    commissions    which    are ap- 
pointed    to  look into the    conditions of 
Scheduled    Castes  and  Scheduled  Tribes 
should  be  accorded constitutional  status. 
But here  I would like to point out that 
the  Mandal   Commission  which  was  ap- 
pointed by the Janata Government to go 
into  the  conditions  of  backward  classes, 
though  it  was     a  statutory commission, 
though  it was a    constitutional  creation, 
under Article 340 of the Constitution, its 
recommendations have been left in cold 
storage and- are gathering dust.  So what 
happens is whether there is any constitu- 
tional  sanctity    or a constitutional  posi- 
tion or whether    there is  any statutory 
status,    for a commission,    or not,  this 
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Government is not  looking into  the situ in 
that is being created in this coun1 against ihe 
backward classes by some :d   interests.     
Here,   the   fervent  plea of the Commission 
from the very begin- of its inception was that 
it should be armed   with   powers,    powers  
of  inquiry. power  to  call     certain  persons,   
Govern- ment officials, to lender, evidence      
before Commission,    power  to    personally ' 
verify   various    documents,     and   so   on. 
The   Commision    wanted     these   powers 
only   under  the  Commissions  of  Lnquiry 
Act  1952.  Though there has been  enor-  
pendence  from   the' Commis- 

ls  of  powers  under  the Commission' 
of inquiry Act    1952, the same were not 
forthcoming and till  now there has been 
no  answer even.    The  only  answer  that 
given  that  important cases could  be 
referred   to   the   Government  was   highly 
evasive.   I   would     like   to   impress   upon 
l|-,e Government again that there was     no 
possibility  of this    Commission,     despite 
the tall claims of the Government, being 
consulted   in  the    framing  of the socio- 
economic  policies       of   (his   Government 
pertaining    to   the   welfare  of  the  Sche- 
duled Castes and  Scheduled Tribes.  An;! 
even in the case of States whenever there 
were  policy    formulations  this  Commis- 
sion  was  not  consulted  at  all.  So,  even 
the  advisory  role has been flatly denied. 
has  been unceremoniously denied, to this 
Commission,     Tt is a matter for great dis- 
satisfaction.     The Special  Officer to look 
after   the     interests     of   the     Scheduled 
Castes  and Scheduled Tribes under  Arti- 
cle 338 of the Constitution is a constitu- 
tional  authority.    He is known as Special 
Officer in the  Constitution  and  as  Com- 
missioner     for     Scheduled     Castes  and 
Scheduled Tribes  in the  public parlance. 
But  look  at what happens  to the  statu- 
tory  status    of  the  Commissioner.    The 
Commissioner has got power to, make an 
inquiry     because    of   the     constitutional 
position he  enjoys under Article  338 of 
the  Constitution.    But    when  the    same 
officer  finds  a  place  in  ihe  Commission 
as  a  member  of the  Commission  which 
is  a     nonstatutory    commission,  ultima- 
ely what happens is the powers that have 
been granted to the Commissioner under 

Article 338 have been completely denied 
to the Commission in which he is only 
a m Io this is a age ano- 
which the Government has not look- 
ed into af all. Moreover, when this Com-- 
mission was created by the Government, 
when this. Commission became ihe crea- 
tion of the Home Ministry through a 
Resolution, there was an. assurance from 
the Home Ministry that this particular 
officer   would  draw ion  
from   the' Constitutional   provision,   would   
draw   his 
powers   from   the   constitutional   provi, ion, 
under  article   338,   and   that  jus1 

he is a member, he finds himself in  the 
Commission   and   that  his   powers   would 

has  not   been  kept     I Because   the 
Commissioner, who is a constitutional 
authority under article 33# of the Con- 
stitution, finds a place in a non-statutory 
commission, his powers which have been 
guaranteed by the Constitution have been 
totally circumscribed -and there has been 
an erosion of his domain and authority 
and this has not been locked into by 
the Home Ministry, by thj Government 
of India. 

SHRI   P.   BABUL     REDDY   (And 
Pradesh):     Another  matter for   regret. 

SHRI    VALAMPURI     JOHN :      Y 
another matter for regret. 

Now, I would like to point out that 
while the Special Officer known as the 
Commissioner is a constitutional autho- 
rity, the Commission in which he is a 
member is not a statutory body. Again T 
would like to point out that the Report 
of this Commission has been delayed, 
has been  inordinately  delayed.     for 
the Jast four years. Not only 
there was inordinate delay in the 
presentation of this Report to Parlia- 
ment, but also there was delay in filling 
up the vcancies, filling up (he positions 
of Chairman as wel! as Members. Even 
today this House is discussing the Report, 
of the Commission for Scheduled Ca 
and Scheduled Tribes, a Commission for 
which there is no Chairman, a Commis- 
sion for which there is no Member. T 
said there is no Member; yes. not a single 
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Member   is   there.      bo,   thi*     being   the 
case, parliament,   this   House,   is   de- 

bating the Report of the Commission for 
i DO Chairman today. 

Again, the vacancy,    which    has been 
created because of the denotation,   in the 
post  of   tbe   Commissoner  for  Scheduled 
. Castes and Scheduled Tribes, has not been 
Ailed up for the last f°ur years.   So, when 
for the last four years, a post has not been      
filled up an officer who should draw his 
inspiration and powers from the provisions 
of the Constitution has not been appointed, 
can this Government make the claim,   the 
tall claim, that they are looking after the 
welfare      ot the Scheduled      Castes and 
Scheduled Tribes?     Even    the    Treasury 
Benches would not disagree    on this be- 
cause it is only    on this    discussion that 
there is consensus and there is a consensus 
even among the   Treasury    Benches   and 
everyone is of the opinion that the Sche- 
duled   Castes   and  Scheduled Tribes have 
been let down. The Scheduled Caste peo- 
ple,  in certain  parts  of  the  country  are 
called and are treated as untouchables. I, 
may,  in a very remorseful vioce,      with 
complelling  tears   in   my eyes,   say   tbat 
this      Government     has      treated    this 
commission      for      Scheduled        Castes 
and   Scheduled   Tribes   as  something   in- 
animate,  untouchable.      Animate     touch 
ables are there.   But to this   Government 
this Commission is an inanimate. untouch- 
able.   Otherwise,   these things would   not 
have, happened. The post of the Chairman 
of the Commission   and the   post of the 
Commissioner have not been filled for the 
past four years and what      I find is that 
thi-  Government  lacks  the  political   will < 
and the sincerity of purpose as far as the 
duled Castes are concerned. Otherwise, 
how do you explain   these   things?   The 
Commission was inaugurated in 1978, and 
after four year*, the Field Officers are  set 
up in places like   Gauhati   and Calcutta. 
The Commission was  set up in   197.8.   So, 
where were the Field Officers sleeping all 
these years,      what I find    is that      the 
Commission has been treated with        sent 
respect by the Union Government and by 
most of tne   State   Governments.   I will 
give you only a few examples in this con- 
nection.      The      Commissioner's    office 
addressed a communication to the Depart- 
ment °f   Personnel   and   Administrative 

Reforms for detailed information on the 
induction 0f Scheduled Caste and Schedul- 
ed Tribe people jn Groups A, B, C and D 
of the Service during 1980. But no infor- 
mation is given by the Department of 
Personnel and Administrative Reforms in 
reply t0 this Communication anj the, 
no  information      til!      thi$ minutes. 
For four years there has been no commu 
nication to this Commission giving ihe 
information! Maybe it is non-statutory, 
maybe u is having no constitutional sanc- 
tion. But, if you are really interested in 
the welfare of the Scheduled Castes and 
Scheduled Tribes, can you not supply this 
information? But thfe very information 
has been denied to this Commission and 
that is why I say that this Government 
is purposely treating the Commission for 
Scheduled Castes and Schdeuled Tribes 
and the entire population as animate and 
inanimate untouchables as tile case may 
be. And it is a very stringent form cf 
touchability. 

Again I would like to point out that the 
Commissioner had requested the    various 
cadre-controlling authorities of the various 
Ministries for information  regarding    the 
intake of Scheduled Caste and  Scheduled 
Tribe candidates in the All-India Services.  
While there are 12.Alt-India Services, only 
one Service has been. made to supply in- 
formation   and   that   Service   is   ihe   Audit 
and Accounts  Service  from the  office of 
the Comptroller and  Auditor-General    of 
India.   There   are   12   All-India  Services, 
but only one Service has come forward to 
supply   this  information,  if the  basic in- 
formation  is denied and    refused to this 
Commission. I can understand with    what 
kind of respect this Commission, has been 
treated. The Commission addressed a cir- 
cular to all the State Governments asking 
for information as to the enrolment   -of 
children in the age group of 6-11 and 11- 
14,  but only  seven States responded  and 
only four Union     Territories  responded. 
The Commission sought information as to 
the reservation for Scheduled Castes   and 
Scheduled  Tribes  in   the  medical  institu- 
tions of this country, in the medical col- 
leges of this country, in the post-graduate 
classes. The result was that only 8 State* 
have responded. This works, out io 23 col- 
leges out of 107 colleges we have in ourt 
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country, (Time Bell rings) Because of th© 
failure to fill up the reserved posts by 
the Scheduled Castes and Scheduled Tribes 
candidates 36 Ministries|Departments of the 
Government did not furnish the required 
information. Because they have not re- 
served, because they have not filled up the 
posts, this very information, has been with- 
held. Is it not a crime? Is it not a shame 
on this nation? Class I posts in fourteen 
Ministries and Departments have been 
neither reserved nor filled up for the Sche- 
duled Castes and Scheduled Tribes. In the 
•Department of Agriculture and Coopera- 
tion, Legislative Department, Depart- 
ment of Rehabilitation, Cabinet Secr- 
traiat, Department of       Official 
Languages, Class II posts were 
neither reserved nor filled up. It is not a 
question of their filling up. They are not 
reserving it. They are not filled up because 
there was no reservation. The very infor- 
mation to the Commission has been with- 
held. That is why j have been saying again 
and again that this Government has treat- 
ed the Commission as un inanimate un- 
touchable. 

 
As far as the land reforms are concern- 

ed, land reform measures are considered 
essential for effectively tackling the pro- 
blems of poverty and inequality in the 
country. The total number of beneficiaries 
in the Land Distribution Programme was 
13.35 lakh persons and more than half 
among them belong to the Scheduled Castes 
and Schdeuled Tribes. This very Commis- 
sion Report says that this ( percentage has 
cone up for Scheduled Castes and Sche- 
duled Tribes. So the very Commission Re- 
nort is lulling itself into a false sense of 
vecurity, because it is not a question of 
distribution of land but it is a question 
of possession and development of land. 
Tn so many places in so many States cere- 
monies are conducted, big functions are 
held, Harijans and the Scheduled Castes, 
and Scheduled Tribes people are distribu- 
ted lands, but the next day they are being 
driven out of these lands unceremoniously. 
Where is the question 'Of possession? We 
read daily that in certain States the Hari- 
jans are treated like herds of cattle, they 
are beheaded In some of ^h»    northern 

States. We find, every day there is an in- 
fernal massacre and total conflagration. Sa 
this Commission Report is lulling every- 
one into a false sense 0i security. It is 
not a question of the distribution of land,, 
as far as Scheduled Castes and Scheduled 
Tribes are concerned, on the other hand, 
's is a question of possession, it is a ques- 
tion of development. When the question of 
development comes, the financial instiutions 
give preference and give crores of rupees 
to people who go to banks, who have 
access to banks, who are determined not 
to repay. But they treat the Scheduled 
Castes and Scheduled Tribes as untoucha- 
bles. They are not allowed even in tha 
banking institutions; they have no access 
to them. They Kerala Land Reforms. Act 
is a remarkable piece of legislation. There 
is a provision in the Kerala Land Reforms 
Act to take away the land fenented c*t. 
Suo ~moto powers regarding recording 
tenancy, summary power to tahsildar re- 
garding deciding cases of provision of land 
are there. 

The Scheduled Castes women—it is 
quite revealing and shocking—in Rajas- 
than have been deprived of their iight, to 
property in the absence of the Central 
notification enforcing the Hindu Succession 
Act, 1956. The Union Government has 
introduced 'a new fundamentalism against 
women. 

As far as housing is concerned, I would 
like to quote only a few lines from this 
Report: 

"As regards the houses, the physical 
achievements were much less than th© 
target. It was also found that" houses 
had been constructed in unhealthy sur- 
roundings without necessary amenities. 
The local bodies had also not cared to- 
ensure that the houses constructed under 
this scheme were actually allotted to the 
sweepers and scavengers. The main rea- 
sons for this dismal performance was 
an apathy as well as lack of competence 
on the part °f the local bodies and their 
financial  difficulties. 

Another deficiency in the implemen- 
tation of this scheme was that mo 
monitoring of the utilisation of funds 
was done by the  State    Governments. 



 

During the Fourth. Five Year Plan, the 
Government of India allocated Rs. 
300 lakhs for the 'composite scheme' 
in order to give some discretion to the 
State Governments in utilisation of the 
funds on each component sub-scheme." 

Even here, it is wrong on the part of 
the Commission when it says that houses 
for Scheduled Castes and Scheduled 
Tribes have been built in unhealthy sur- 
roundings. It is not a question ,of un- 
healthy surroundings alone. What we 
find in various States is when a State! 
Government has earmarked certain lands 
for the housing of Harijans, they have 
been far away from the cities. They 
nave been far away from the towns. We 
should not be under the mistaken im- 
perssiora tbat apartheid is prevalent only 
in South. Africa, Apartheid is prevalent 
in s*me form or the other, in a 
subdued manner,   ,       in India 
also. It is not a question of unhealthy* 
surroundings. It is a question of colo- 
nising them. It is a question of bringing 
them out of the mainstream of city life. 
This kind of colonising makes them con- 
tinuously untouchables. They cannot go 
to the cities. They cannot have access 
to the towns. When you are having a 
housing scheme for the Harijans, it is 
not only the unhealthy circumstances and 
situations that we have to look into. On 
the other band, in most of the places in 
India we find that these Harijan colo- 
nies meant for adidravidas are far away. 
This is a kind of colonisation which is 
cutting them and truncating them' from! 
the mainstream of civilised life or Ihe 
cities. It is a national crime. But it 
continues  unabated. 

THE VICE-CHAIRMAN (SHRI 
PAWAN KUMAR BANSAL): Please 
conclude now. 

SHRI VALAMPURI JOHN: In 1955 
backward class commission pointed out 
the problem of education in most of the 
States is chiefly the problem of the back- 
ward classes. Most of the official docu- 
ments on education reflect similar • find- 
ings. The Parliamentary Committee on 
Education reported in 1967 that in spite 
of increasing attention given since inde- 
pendence to the    educationally    weaker 

sections of the community the gap bet- 
ween their educational development on 
the average of the society as a whole stilt 
continues to be very wide. The Report 
of the Commissioner for the Scheduled 
Castes and Scheduled Tribes for the 
period 1970-81 observed that the edu- 
cational programmes for the Scheduled 
Castes and Scheduled Tribes have not 
succeeded in achieving th© desired im- 
pacts. Here what we have to see is that 
education lis not the inculcation of a 
settled body of knowledge. On the other 
hand, education is the introduction of a 
spirit of inquiry. Unless this idea ot 
search, this idea of education, is injected 
in the thinking stream of Scheduled 
Castes and Scheduled Tribes, the amount 
of money that is spent will go into the 
drain. Here we see is that the Scheduled 
Castes and Scheduled Tribes are back- 
ward no* because they are socially and 
educationally backward But they are 
backward, because they are not conscious 
ol their backwardness. Their ignorance 
is so much and they are so much seeped 
in the morass of ignorance that they are 
not even conscious of their ignorance. 
This kind of conscionsness and awareness 
has to be created and iinculcated in ft© 
minds of adidravadas and Scheduled! 
Castes and Scheduled Tribes necessarily? 
and more and more education has to be 
given to them. 

THE VICE-CHAIRMAN (SHRI 
PAWAN KUMAR BANSAL): Please 
conclude   now. 
SHRI VALAMPURI IOHN: Only one 

minute more. Under Article 341 of 
the Constitution of India, the Govem- 
ment bas to notify a list of Scheduled 
Castes and Scheduled Tribes. This 
is a constitutional " obligation to 
. revise such a roll because Arti- 
cle 341 (2) is very clear. It is man- 
datory. It is a constitutional warrant. 
This list has to be verified. This Est 
has to be revised from time to time. In 
1955 a well-meaning effort was made. 
But even after this well-meaning effort 
in the Fourth Lok Sabha the revise* 
list bas not been presented. The 
Fourth Lok Sabha was dissolved and 
there was no possibility of this bill being 
taken up again. In 1978, tnere   was     a 
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speak, I request the hon, Members not 
to take more than ten minutes so that 
all the Members who have given their 
names are called upon to speak. 

Now, Miss Saroj Khaparde. 
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SHRl H. HANUMANTHAPPA (Kar- 
nataka ); Mr. Vice-Chairman, Sir, some 
days ago  the hon. Social Welfare Minister 
had called a meeting of the Members of 
Parliament. The firs! objection some of 
the Members of Parliament raised on 
that day was that since this portfolio 
was under the Home Ministry why has it 
been taken away from the Home Ministry 
again and given to the Soda! Welfare 
Department  because   it  was after  a    lot 

of discussion that it was brought under 
the Heme Ministry? On that day the 
Minister gave the reply, you forget what 
has happened in the past, let us think of 
the future. 

Now, today I want to congratulate and 
compliment the Social Welfare Minister 
for bringing out these reports, these re- 
ports of ihe last ten years, which were 
in co g«  under the very nose    of 
the   Home   Ministry.     They     have      at 
least seen the  light of the day today.    I. 
take   this  opportunity  to  compliment   the 
Minister of this action. 

But, Mr. Vice-Chairman, we have lost 
very valuable time for all these ten years. 
It is one decade. Tbe reports of 1974-75 
sd now. And many of 
imports have got the repetition of 
suggestions. We could have saved that 
repetition had these reports been discus- 
sed there and then. My Mends from 
the oiher side wanted to inject some 
politics into this. I am sorry to say that 
those who are shouting today, they also 
d in getting these reports discussed 
during their regime, during 1977-78, 
1978-79 and 1979-80. At least, my 
friend Vaghela sahib will agree that even 
now it is not too late because the re- 
ports are being discussed, in which effort 
even the Janata Government has also 
failed. There were tv/o or three reports 
pending which they could not discuss on 
the floor of the House. He also brought 
in the name of the late Prime Minister, 
Smt. Indira Gandhi, stating that it was 
a stunt. I am sorry for the opinion of 
my friend and I want to say that the 
Janata Government forced Mrs. Gandhi 
to take up the cases of these people be- 
cause the statistics proved how the atro- 
cities were committed on them during 
the Janata regime. In 1974 there were 
8,860 cases, in 1975 there were 7.781 
cases, in 1976 there were 5.960 cases 
and in 1977—this is J^naia rule—the 
number shooted up to double, namely, 
10,879 and in 1978 it was 15,059 cases. 

SOME  HON.   MEMBERS: Shame, 
shame. 
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SHRI H. HANUMANTHAPPA: This 
is thj record of the Janata Government 
itself. (Interruptions), I have listened 
to you patiently, Mr. Vaghela. 1 have 
not interrupted you. I expect at least 
the same courtesy from you also. When 
you wanted to try to inject some politics 
linto this when the subject was being dis- 
cussed above politics, I felt very sorry 
and I wanted to set the record straight. 
This is  the   picture. 

If Smt. Gandhi, our late Prime Minis- 
ter, on account of her sympathy for these 
people has gone to Belchhi and other 
places because during the Janata rule the 
number of atrocitiies rose from 5,962 to 
10,879 in 1977, do not call it a stunt. 
In fact, you are doing that stunt now. 
During the Janata regime when atrocities 
were being committed on them, you 
could have pointed them out. But you 
have failed even there. (Interruptions) 
I require your protection, Sir, I have 
not interrupted Mr. Vaghela and I ex- 
pect the same courtesy from him. If you 
are honest in your attempt I call upon 
the Opposition Members, \vhertv?r there 
is an atrocity, at least take the courage 
and help the sufferers as Mrs. Gandhi 
did. Don't try to inject politics into 
this subject, the subject in which both 
sides of the  House are interested. 

I was saying that even though these 
reports have been placed on the floor of 
the House, there has been no occasion 
to discuss them. Had we an occasion to 
.discuss some of these reports. these 
things would not have been repeated and 
many of our friends would not have said 
all these things. But I feel it would have 
been very appropriate if these reports 
had been placed alongwith action taken 
reports. I request the hon. Minister to 
see that at least here afterwards when- 
ever such reports come up for discussion 
belatedly, at least the action taken re- 
ports also should be placed before the 
House   for   a discussion. 

These are the days of awards, accords 
and settlements. This morning the Gov- 
ernment   came   out with   the     vehement 

assurance that we are bound by the tetter 
and spirit of Assam accord and that     is 
why we are regularising the provisions of 
tha accord.   I want to bring to the notice 
of  the  House   that  this reservation      is 
also an  accord.     I  think after 50 years 
of this accord, after half a century, there 
is time now to know the letter and spirit 
of  this  accord  or this settlement.  1 just 
want to take a few minutes to say about 
the spirit of this settlement which     was 
arrived at in the year 1932.    It arose by 
the  communal award  of British     India. 
Mahatma Gandhi, the Father of the Na- 
tion  in  the  Round     Table     Conference 
said:      "Hinduism  dies   if  untouchability 
lives,   and  untouchability has  to    die   (if 
Hinduism it to live." This is the  touch- 
stone,     a kasauti,  which  is the spirit of 
this    agreement. And while    starting his 
historic fast he said:     "I believe that if 
untouchability   is     really     rooted  out,   id 
will   not only Purge  Hinduism of a ter- 
rible  blot but its repercussions will      be 
worldwide.    My fight    against   untouch- 
bility   is   a  iight  against impune   in hum- 
anity." This is what he wrote on the day 
of his  historic fast.   Supporting his  fast, 
Pandit    Jawaharlal     Nehru   from   Dehra 
Dun Jail wrote: "No sacrifice is too great 
for  the  suppressed and the downtrodden 
les;  freedom must  be judged  by the 
freedom   won   for   the   lowest."   This   is 
th? real test "Freedom should be judged 
by  the  freedom      won  for  the  lowest." 
And the lowest means  the untouchables. 
And   what is the freedom  that we  have 
given to the untouchables     is the touch- 
stone  given   by  Pandit  Nehru.   On     the 
same day, Mr. Rajagopalachavi wrote in 
his foreword:     "The     premier's decision 
of communal  award  is not however  the 
disease.  It was only a symptom that ie- 
vealed  the  nature  and terrible    character 
of the evil   It threatened to  split Hind- 
uism   and  establish  six  crores  of Hindus 
as  different  altogether  and   as     strangers 
to    Hinduism".    Babu Rajendra     Prasad 
said:   "The  Hindu  society is on  its trail 
and if it has life in  it. it must respond 
with a great and magnificent act".      Late 
Prime Minister Indiraji in her speech on 
15th March, 1981 on the   floor of     the 
House said:  '"Reservations are meant for 
correcting  historical   injustices...." 
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This is not a charity given by the Gov- 
ernment or the society. As Mrs. Gandhi 
said, these reservations are meant for 
correcting historical injustices and finally 
bringing about equality among all castes 
and communities. This is now the Con- 
stitution envisaged reservations. These 
are the great words of our late Prime 
Minister, Mrs. Indira Gandhi. 

Mr. Vice-Chairman, Sir, in tune with 
this spirit, our founding fathers of the 
Constitution provided for articles 14, 15, 
16. 29. 37, 46, 334, 335 and 341. Apart 
from these assurances and settlements, 
plus the Constitutional provisions, to 
oversee how best these have been given 
effect to and implemented, a post was 
also created, that is, Special Officer, un- 
der articles 338 and 339. That .is how, 
we are discussing today the reports of 
the Commissioner. The Constitutional 
provisions are: 'The State shall not dis- 
criminate against any citizen on grounds 
only of religion, race, caste, sex, place 
of birth or any of them; 'No citizen shall 
on grounds only of religion, race, caste, 
sex, place of birth or any of them, be 
subject to any disability, liability, restric- 
tion or condition with regard to access 
to shops, public restaurants and so on. I 
would have certainly agreed with my 
friend, Mr. Vaghela—he is not present 
here—; the question is, has the time come 
to do away with the reservations and 
benefits to these classes when their dis- 
abilities have not been removed? Just 
now.  hon.  Member, Mrs.  Kapadia... 

An HON. MEMBER: Mrs. Pahadia, 
not Kapadia. Kapadia is the richest 
man. 

SHRI     H. HANUMANTHAPPA: 

 
She was saying that even today in Rajas- 
than, people have to beg for water and 
they have to dis if the upper caste peo- 
ple do not give them water. This is 
only   one  of  the   many  examples.       My 

friend, from Tamil Nadu, was also say- 
ing In my State also, the suffering is 
still there. The question is, have we 
reached that stage when we can do away 
with these reservations? Have we done 
away with untouchability? Has Hinduism! 
come out of its old moorings? Just now, 
we heard Mr. Hukumdeo Narayan Yaday 
that all these things are still subsisting 
in the society. These benefits are not 
a matter of charity that we give to these 
Scheduled Castes and Scheduled Tribes. 
They are part of the rightful due to the 
most deprived Indians, past and present, 
even today. Therefore, the Yeravada 
pact was a voluntary agreement, which 
recognised this fact. I just wanted to 
remind the House about the spirit of 
the agreement arrived at on the 26th of 
September, 1932. in the Yeravada jail. 
I have also referred to the Constitutional 
provisions. I would also like to refer 
here to what late Mrs. Gandhi said in 
her letter to the Chief Ministers. There 
are Magna Cartas 'n the Government 
departments. There are guidelines and 
circulars; but the unfortunate part of 
it is that these have not been implement- 
ed. The people sitting in these depart- 
ments are not prepared to implement! 
these things. The mistake is not at the 
policy-making end^but at the implement- 
ing end. The late Prime Minister Mrs. 
Gandhi, in her letter to the Chief Minis- 
ter, on 12th March, 1980, characterised 
the Scheduled Castes and Scheduled 
Tribes like this: their economic status 
being below poverty line, poor assets 
ownership, general dependence on agri- 
cultural occupations, subsistence farming, 
share-cropping  leather work and other 
types of low-income occupations, prepon- 
derance among bonded labour subject to 
social and civil disabilities. Even today, 
these disabilities are existing. My friend. 
Mr. Vaghela, was saying that MPs and 
IAS officers should not be entitled to the 
benefits. I would like to bring to the 
notice of the House, in this connection, 
that when this subject was discussed in 
the Consultative Committee meeting of 
the Home Ministry, none other than our 
senior colleague in the Lok Sabha, Mr. 
Madhu   Dandavate,  was  saying that      a 
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Scheduled Caste professor getting Rs. 
2,500 per month was not able to get a 
house on rent in a decent locality. Mas 
the time come to do away with the 
reservations? We have to think over it. 
(Time-bell rings) 

Coming to the practical aspect, our 
hon. Minister for Welfare mentioned in 
the Lok Sabha, while replying to the 
debate on this subject, what the Govern- 
ment have done in recent times to im- 
prove the condition of these people. 

For the kind notice of this House I 
want to give the figures for 1980, 1981 and 
1982 regarding recruitment. Even though 
there is some improvement, but the back- 
log lost is as follows. 832 Class I vacan- 
cies are lost to the Scheduled Castes, out 
of which 449 are for Scheduled Castes 
and 339 for Scheduled Tribes. 2090 Class 
B are lost in these three years, and 35017 
Class c posts are lost. 9594 Class D posts 
are lost. 

SHRI R. MOHANARANGAM (Tamil 
Nadu): For 'how many years, 

SHRI H. HANUMANTHAPPA: These 
are the recruitment figures for three years. 
In these three years the Scheduled Castes 
have lost 46.000 vacancies and that too, 
2000 class A and Class B vacancies. So, 
let us not be satisfied with these figures 
that we are doing something, much more 
is to   be done. 

This is the Commissioner's report. My 
senior friend, Chowdhary Ram Sewak, 
was saying that this backlog will continue 
up to 3 years. But the bureaucracy has 
taken shelter under this. Somehow they 
carry on Ibe backlog up to 3 years and 
when the 3rd year is over all the vacanci- 
es are lost. This is another way of enter- 
ing from the backdoors. This Scheduled 
Caste Commissioner in his report has 
said, you should fill up the quota and in 
any case if you cannot fill up in a parti- 
cular year you can carry it over up to 3 
years and see that   the vacancies are filled, 

but they have interpreted this in different 
way. They say after 3 years that will not 
continue, that will lapse. In this way, so 
many reserved vacancies are lost, This is 
how the persons who are not interested in 
the reservations are giving effect *o these 
provisions. So, this is all about the reserva- 
tions. Somehow under this reservation he 
has got employed. My friend is not here 
again. A Class I officer in nationalised 
bank is not allowed to use the sink in 
the office premises. It is an evidence be- 
fore the Committees. Class I officer in a 
nationalised bank is not allowed t0 use 
the sink in the bank premises, he is still 
considered  untouchable. 

 
You will be surprised tfiat inKajKot— 
Rajkot is a place where Gandhiji led the 
movement for eradication of untouchabili- 
ty—the Scheduled Caste boys are not ad- 
mitted to the neighbouring schools. The 
Vice president of a headmasters' associa- 
tion has told us that they are not allow- 
ing the boys, they have to walk five to 
eig*ht miles to go to tne schools. Not only 
that, here is the case of a first citizen of 
that town Rajkot. Even till today—of 
.course. I visited that place three years 
ago—his night soil is being carried by a 
human being. So. after 50 years of Yera- 
vada settlement and 38 years of indepen- 
dence, this is the state of affairs, I want 
to question my friend Mr. Vaghela 
whether the time had come . to do away 
with these reservations. 

THE VICE-CHAIRMAN (SHRI 
PAWAN KUMAR BANSAL): I will re- 
quest the hon. Member to kindly conclude. 

SHRI H. HANUMANTHAPPA: The 
time fixed to only for one year's report. 
Here there are  11 reports. 
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PAWAN KUMAR BANSAL): I wish we 
had more time allocated for this. 

SHRI     H.  HANUMANTHAPPA:      I 
know  the  limitations. 

I would like to make one more point. 
Miss Saroj Khaparde was speaking about 
ihe apathy and the attitude °f {he Minis- 
try of Home Affairs and the Ministry 
of Social and Women's Welfare. We were 
confronted in our meetings with the fact 
that there is the shade under the lamp, 
that is,    I 
These reservation principles are not ap- 
lied, adhered to or followed right now 
here itself. The report says about t'ne 
Presidential Secretariat, Prime Minister's 
Secretariat, Lok Sabha Secretariat. They 
themselves have not been following. If you 
want the common man 0f this country to 
continue to have confidence in the system, 
it is high time that we look into these 
things and stand corrected at least here- 
afterwards. Let us not allow the people 
to point fingers at Parliament and say that 
we, the makers 0f law, the rulers of 
this country, are doing something wrong 
on this front. 

Finally, as a sort of suggestion. I will 
request the Government t0 immediately 
fill up the post of Commissioner for 
Scheduled Castes. It is a constitutional post 
and violation of it should not be continu- 
ed any longer. The Commission that was 
appointed by Resolution during the 
Janata Government rule may be given 
statutory powers. 

Education must be made compulsory 
for these scheduled caste children, but 
with one condition. If the scheduled cast 
child or scheduled tribe child is a earning 
member of the family, and he is going 
to the school, his earnings should be com- 
pensated, otherwise there . will be more 
drop-outs. So in order to attract him 
to education, his earnings should be com- 
pensated. Only then the drop-outs can be 
reduced. 

At least one member Qf each schedul- 
ed caste and scheduled tribe family should 
be given  employment. 

One  thing  more. Tb-e scheduled caste 
and scheduled tribe employees serving in 
different  Government     departments      and 
public  sector  undertakings     have      been 
denied t"he fundamental right t0 organise 
their unions. I do not konw how this can 
happen. They Say there is a circular from 
the Home Department that   unions should 
not  be recognised on the basis cf caste. 
I agree if it is 0n the basis of caste. But 
scheduled caste    is not a caste. It is a 
number of castes that have been scheduled, 
that have been listed. Actually, unfortuna- 
tely the general unions due to their bila- 
teral agreements have come in the    way 
of promotional prospects and recuritment 
prospects    of the scheduled castes. These 
things have been brought to the notice of 
the authorities but unfortunateiy the Home 
Department's     circular  not  tQ  recognise 
unions on the basis    of caste is coming 
in the way. I request the Government to 
take up this issue. While speaking on the 
Labour Ministry's working, I had request- 
ed them to examine the    bilateral agree- 
ments wherein  they  have  prohibited    the 
promotional  avenues of scheduled castes. 
It is High time these employees' associa- 
tions are  given  union status under     the 
Industrial Disputes Act, just like all other 
unions, s0 that they can sit on the negotia- 
ting table and settle their disputes.    • 

THE VICE-CHAIRMAN (SHRI 
PAWAN KUMAR BANSAL): You have 
already taken 22 minutes. I have to call 
many more speakers. You please conclude 
now. 

SHRI H. HANUMANTHAPPA: I am 
not repeating anybody's suggestion. I am 
giving fresh suggestion. 

THE VTCE-CHAIRMAN (SHRI 
PAWAN KUMAR BANSAL): I have no 
time at my disposal. There are so many 
speakers on the list who have to be called. 

SHRI H. HANUMANTHAPPA: An 
alarming situation »s being created in the 
rural areas wherein the scheduled caste 
people are not interested in sending their 
children for education. This is a very 
serious matter because the educated child 
of the family has become useless. He is 
neither   able t0 carry on his earlier indus- 



289   Re Reports of Commissioner   [ 3 DEC. 1985 ] and Commission Ior        290 
S. C. & S. 2. 

become self-employed. But in the absence 
o[ reservation, the number of Scheduled 
Caste people who got self employment 
is not even one per cent today. You 
can get ihe figures checked. If reser- 
vation had been included in that 
programme, at least 22 or 20 or 
15 per cent of the educated youth from 
the Scheduled Castes could have become 
self-employed. But unfortunately the 
Minister told mc: "Why do you want to 
restrict it to only 20 or 25 per cent? 
They may get even 30 or 40 per cent". 
That was onlypious hope. In the actual 
implementation Of the programme, not 
even 0ne per cent of the self-employed 
youths are from the Scheduled Castes and 
Scheduled Tribes. This was one place 
where we could have made ihe educated 
unemployed Scheduled Caste youth stand 
on their own legs. 

Madam, I have taken      sufficient time. 
Regarding    atrefcities also, I may    recall 
that the 'ate Prime Minister, while    ac- 
cepting certain demands from the minority 
community, issued a circular stating that 
in vulnerable places, the persons concerned 
should be inducted into the implementing 
forces. Similarly here also,  in vulnerable 
places,   jn   the   implementing   forces—the 
police,  the  magistrates,  etc—the       Sche- 
duled  Castes  people  should  be  inducted 
so that these atrocities against them can be 
reduced. 

Madam, finally, we have a number ot 
reports... 

THE  DEPUTY   CHAIRMAN:       You 
may speak for three minutes more. 

SHRI H. HANUMANTHAPPA: Thank. 
you very much. 

THE DEPUTY CHAIRMAN; Other- 
wise what is the point in asking the next 
sneaker to speak for one minute and 
then going to tbe next item? 

SHRI H. HANUMANTHAPPA- Re- 
garding the IRDP, I am thankful to the 
hon. Prime Minister for having personal- 
ly visited these areas. But the IRDP has 
really not been beneficial to the deserving 
classes to the extent that was expected of 
it. Through the  IRDP we wanted t0 bring 
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people above the poverty-line but unfor- 
tunately the financial allocations ore very 
little, Rs. 500 or Rs. 600; and   the maxi- 
mum is fixed at Rs, 3,000. It was antici- 
pated that the  IRDP  loans will generate 
economic  activity in the family  and    the 
iciary   will   go   above   the   poverty- 
line. Unfortunately the schemes that have 
been drawn up have     not been able    to 
achieve that objective. So the     time has 
come to review it and see that   additional 
assistance  is given  under  ihe IRDP. The 
loan amounts also   should be increased. 

One more aspect that has to be looked 
into is that the subsidy portion of the 
IRDP which is being paid, has become 
a bed-rock of corruption. Though the 
subsidy portion is for helping the indi- 
vidual beneficiary, unfortunately it goes to 
the pockets of the middlemen, the deve- 
lopment officers. So this subsidy portion, 
as we have suggested earlier also, can be 
adjusted as the last instalment of the loan. 
Otherwise the development officers ask 
them to s'8n f°r Rs- 5,000 and give them 
only Rs. 3,500, pocketing Rs. 1,500 them- 
selves. So the subsidy portion should be 
given not in this form but should be used 
for writing off the last instalment of the 
loan. This W'U eliminate corruption in 

this rteld- 

THE DEPUTY CHAIRMAN; Please 

conclude now. 

SHRI H. HANUMANTHAPPA: Thank 
you. 

THE DEPUTY CHAIRMAN: Now, 
statement by Mr. B.R. Bhagat, Minister of 
External Affairs. 

STATEMENT BY MINISTER 

Prime Miuistcr's  visit to     Vietnam  and 
Japan 

THE MINISTER OF EXTERNAL 
AFFAIRS (SHRI B. R. BHAGAT): 
Madam... 

SHRI V. GOPALSAMY (Tamil 
Nadn): On a point of ^rder. The Prime 
Minister should have come a11*1 made the 
statement himself. This is a had precedent. 

THE  DEPUTY CHAIRMAN:  He    is 
making the statement on ,ne Prime Minis- 
ter's visit. He had accompanied the Prime 
Minister.. . 

SHRI PARVATHANENl UPENDRA 
(Andhra Pradesh): No. Madam. Mr. 
Gopalsamy has a point in that. The Prime 
Minister was on a State visit, not the 
External Affairs Minister... 

THE DEPUTY      CHAIRMAN:     The 
External   Affairs  Minister  was   also   there 
he Prime Minister. 

SHRI PARVATHANENI UPENDRA: 
Anybody can accompany the Prime 
Minister. But can everybody come ana 

make a statement? Is he entitled to make 
a statement on behalf of th; Prime 
Minister? If the Prime Minister has no 
time to come here, it is all right. We have 
read about the v'sit in the newspapers. 
He bas held a press conference, he has 
made a press statement. What is the 
necessity of a statement here by the 
Minister of External Affairs? If the Prime 
Minister has no time. Somebody else com- 
ing and making a statement is not proper. 

SHRI B. R. BHAGAT: It is not a ques- 
tion of necessity. It is the duty of the 
External Affairs Minister t0 make a 
statement 'and inform the honourable 
House. This pertains to the Ministry of 
External Affairs. It is a duty. I am sorry 
the honourable Member should be taking 
these things very lightly. ... (Interrup- 
tions) 

THE DEPUTY CHAIRMAN: It js for 
the Government to decide who should 
come and make the statement and who 
should not come. I have given my 
ruling ----- 


